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ACT No. XXIIII  OF 1864. 
f 

'J "1 

(.Received the  assent of' flte G~zvr~zor-Gmzsl'al on the 7th April 1864.) 

$12 Act to an~e'nd the law relath~g' to the C8stbnl.s Dzctks 012 goods imported 
by 8eu. 

Yremnble. 
TVhereas it is expedient to amend the law relating ta 

tlie Customs Duties ; it is enacted as follows :- 

I. From and after the passing of this h i ; ,  A C ~  XXVI of 1863 (lo amend 

Act  XXVI of 1863 repealed. Act X I  of 1862, to nueeatl Act X of 1860, t o  amend Act TI1 
of 1859, to alteq. the Duties of Custolns o.n Goods inported 

or e~ported by Sea) shall cease to have effect, except 'as to any act done or liability 
incurred. 

, 

11. From aid  after the passing of this Act, in lieu of the Customs Duties 

C I B ~ O ~ ~  Duties t o  bc levied m pre- authorizei in Act X1 of 1862 ( to  amefad Act X o f  
rcribod in thb Section. 1860, 10 culloeqhd Act 711 of 1859, to azter the 

Duties of  Customs om Goods iinzported 09. exported by flea) to be charged on I roc  ; 
on Wines and Liqueurs ; on Porter, Ale, Beer, Cider, and other similar fermented 
liquors ; and on Tobacco and on all articles not enumerated in the Schedule 
annexed to the said Act X I  of 1862, there shall be levied and collected, in 
conforn~ity with the provisions of Act V3: of 1563 (the consoIidatecl Customg 
Act/, the following Custou~s Duties ; that is to say ;- 

On Iron (which shall not be taken to 
include ironmongery, cutlery, or hardware) . . , One per cent. ad ualmem : 

1 

On Wines and Liqueurs ... ... . One Rupee the Imperial gallon : 4 *s 
On Porter, Ale, Beer, Cider and other similar < 

fermented liquors . . . ... . . .  . . . One Anna the Imperial gallon : 

On Tobacco whether manufactured or not 
manufactured . . . .. . ... . . . Ten per cent. nd valorerz : 

I 

On a11 other Articles not enumerated in this 
Act or in the Schedule ii annexed to the 
said Act X I  of 1862 . . . . . . . Seven and a half per cent. ad ,valorem. 


